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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

‘ - . . NEW DELHI
Q\ : .

OA 2109/98:

New Delhi this the 22nd day of February, 2000

Hon'ble Smt.Lakshmi Swaminathan, Member (J)

1.puran Chand
Peon No.4109 o LT
Safdarjung HosEé;al
Ring Road, New Delh
2.Smt.Sugni Devi,m
135, Raj. Nagar,
New Delhi

[

: the Ba.rectb.r;.-o-~ S-sﬂtates
. ‘Directorate of. Estates,
a{ New'Delhi, " S

24 The Medical . Superlntendent : '
SafdarJung HoSpital‘ New Delhl 29 ‘

.+ Respondents

.Smt, Lakshmi Swamlnathan, Member (J)

;p;,". The appllcant 1s aggrieved by the actlon of the respon-

dents 4in not regurerising Quarter No 135 Raj Nagar Wthh had

. “on-31,5.1996. "’f e o
A g e .

”'é;'"" on retlrement of appllcant 2 from the serv1ce of

U N

e ReSpondent 2. 1. e SafdarJung HOSpital they have issueé,letter
o ()} i g

dated 6 3 97 cancelllng'the allotment oF that Hﬂarter to -
TR T AT P %

»applicant 2 on 30 9 1996 Appllcant 1 who. 1séson of applicant 2

4 »

Ef

g

has been 1n serv1ce w1th R-2 as peon on regular basis w.e,.f,
:27 1 1989.1 The respondents have taken a plea that the aforesald
-vﬁquarter which{had been earlier allotted.tolxﬁs mohher cannotrbe
rﬂregqfarised_;n'the namegpf applicant 1 because he is entitled
' - O

for atcommodation frodgdifferent Pool, namely,; General Pool

}g- Accommodatioafwhereas the mother had been allotted the quarter
//
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from the dafdarjung Hospital Pool., Their contention is
that such a change of the quarter is not permissible

ahdytherefore, the applicant is not entitled for re-

gularisation of the quarter, oOneZ of the grounds taken

by the applicant is that certain other similarly situated
persbns who were also Peons have been given regularisation
of:theif:quarters; details of which are given in pPara 4.6,
To this; tﬁé respondents have replied that the detai1s of
accommodétion mentioned by the apblicant pertain to
Safdarjung Hospital Po?l %Eg not the General Pool
Accommodation which is,main }ssue in this case. Nothing
has been placed on record by the applicant to show that
the contention of the respondents is erroneous or not
based on relevant Rulés. Theréfore, the claim of the
applicant for a direction to the reSpondenfs to consider
his'case for inter pool exchange of Quarter No. 135, Raj

Nagar for another accdmmodation in the Safdarjuné

Hospital Pool does not appear to be tenable,

3.. - In the facts and circumstances of the case, I .

find no merit in this application and the same is accordingly

dismissed, No order as to costs,

Lok Sy =Gopale
(Smt.Lakshmi Swaminathéﬁ’T”’—’—

Member (J)
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